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Wit Petition(Civil) No.429/2001

VARGHESE KANNAMAPALLY AND ORS. Petitioner (s)
VERSUS

GOVT. OF KERALA AND ORS. Respondent (s)

W th

SLP(C) No. 4446- 4447/ 2001 -- Wth prayer for interimrelief and OR

Date : 27/02/ 2004 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE Y. K. SABHARWAL
HON BLE MR, JUSTI CE ASHOK BHAN

For Petitioner (s) M. C. N Sree Kumar, Adv.
Ms. M.. Shuj atha, Adv.
Ms. Deepa S. Mnappan, Adv.

For State: M. TLV. lyer, Sr.Adv.
M. John Mat hew, Adv.
M. K R Sasiprabhu, Adv.

For Respondent (s) M. CS. Rajan, Sr.Adv.
M. A Raghunat h, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Four weeks tine is granted to the |earned counsel for the State to file reply affidavit.

cases are adjourned.

(S. Thapar) (Vijay Agarwal)
PS to Registrar Court Master

The



